
ACT No. 'XXIII OF 1947. I 

( ~ e o s i v e c l  the assent of the G o v e r n o ~  General on the 18bk.Ap~dt Ztb4'F.) . 

Ba Act hrtbeq td amenti t h s ~ e s e m  Bmk 0% India Aet, 1984, 
HEREAS it is expedient further to amend the Reserve Bank -w of India Aot, 1934, for the pmpges herehbftar appearing; of 1934 

It is hereby enacted as follows :- 

: I. Tfii Act may be called the Reserve Bank of fladia, ~ $ ~ ~ a n d  shc@t +Me 
Amendment) Act, 1947. 

2. In a d o n  2 of the Reserve Bank of India Act, 1894 (herein- ztzF~Cf 
after referred to as the said Act), after clause (b)  the fo:oUowhxg olause II ,$ pg8i 
, shall be inserted, namely :y 

, '(bb) "foreign exchange" has the same meaning ae ia bbej Fore@ 
Exchange Regulation Act, 1947;' OfI of 1947 - 

a, In  section 17 of.%he mid Adp b $ n h m b  6P 
eeotion !7 .lb& I T  

(a) to sub-clause (a) of c l a w  (If) the @m& " ~ d  W 
foreign exohange" shall be added ; 

(b)  to olause (22) the words "and fb~ip,lest~%-' 
shall be added : 

(c) after olaase (12) the following ahall 'be tbserb 
Ed, namely :- 

"(12d) the purchase and sale of sewuities issue$ 
by the Covemeat  of any ootmttry gutside India ma 
expressed to be payable in a foreign currenoy, being 
in the w e  of pmohase by the Bank, secdties m a t w  
h g  within a period of ten yeam froq the dqte of 
~purchaae ;" ; 

(d )  for clause (13) the following olause shall be mbski- 
tuted, namely :- 

"(13) the opening of an acoount with or the 
making of an agency agreement witb, and the acting a 
agent or correspondent of, a bank incorporated in any 
country outside hdie or the principal ourrengy author- 
ity of any country under the law for the t h e  bein 
in force in that country or any international ba nf 
formed by such principal currency authorities, and 
the investing of the funds of the Bank in the shares 
of m y  such international bank ; ". 

. For seotions 40 and 41 of the said Act, fhe fallowl~g section Bubstitution of 
il be substituted, namely :- new motion for 

seotions 40 asd 
41, Aot 4 of 
1934 
Trmssctions in . ' 40. The Bank  hall sell to or buy from my authorised per- fopdm 

son who makes a demand in that behalf a& its office in Born- 
bay, Calcutta, Delhi or'Madras, foreign exchange at  such 
ratea of exchange and on suoh conditions as the Central 
@vell~moiit may from time to time by genwal or special 

P ~ i c e  anna 2 or I t d ,  



Rssswr BmZB of India ( ~ e c o i d  'Arnifndmm3) [a* FXITT or 194 - 
order determine, having regard so far as rates of excbange 
are concerned to ik o$ligations to  the Inhrnational 

, Mo~etary Fund : 

Rovided that no person shall be entitled to demand to 
buy or sell foreign exchange of a valu%less than two Iakhs 
oq rupee&. 

Ixphmtim.-la this section "authorised person" 
means a person who is entitled by or under the Foreign 

111 af 1947. Exchange Regulation Act, 1947, to buy, or aa the case may 
be, $ell, the foreign exohange to which his demand relates'. 


